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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. NO. 918 OF 2022

IN THE MATTER OF:

NARENDRA KUSHWAHA APPLICANT
VERSUS
UNION OF INDIA & ORS. RESPONDENTS

AFFIDAVIT OF VICE CHAIRMAN,

JHANSI DEVELOPMENT AUTHORITY,

IN COMPLIANCE OF ORDER DATED 25.05.2025

|, Alok Yadav, aged about 35 years, S/o Shri V. S. Yadav, Vice
Chairman, Jhansi Development Authority (JDA), having office at
Jhansi Development Authority, Commissionary Compound, Circuit

ouse Road, Gwal Toli, Jhansi, Uttar Pradesh-284001, presently at
T homs

, do hereby most solemnly state and affirm as

1. I say that the present affidavit is being filed by the deponent in
compliance of the Order dated 25.02.2025 passed 'by this
Hon'ble Tribunal in Original Application No. 918/2022 (LA.
No0.429/2024, 1.A.No.107/2024) titled "Narendra Kushwaha

Vs. Union of India& Ors."
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2. That this Hon'ble Tribunal vide it's Order dated 25.02.2025,

directed that information regarding the buildings constructed
by land-owners on lands under Green Belt / Parks as well as
notices sent under Section 54 of the 'U.P. Urban Planning &
Development Act, | 1973, be furnished and thereby, also
directed to submit the detailed information (Land number and

Area) and the status of construction thereon.

- On the basis of the provisions prescribed under Section 54 of

the 'U.P. Urban Planning & Development Act, 1973' which
provides that “If the State Government fails to acquire such
land within a period of six months from the date of the notice,
the Master Plan or, as the case may be, the Zonal
Development Plan shall have effect after the expiration of the
said six months, as if that land were not required to be kept as
an open space or unbuilt upon or were not designated as

subject to compulsory acquisition”.

. That, approximately 79 verified parties by sending Notices to

the Government under Section 54(i) of the ‘Uttar Pradesh
Urban Planning & Development Act, 1973, have prayed to
take appropriate decision, on which, the State Government is
yet to take a decision.

A true copy of the list of 79 verified parties which have sent

notices is annexed herewith as ANNEXURE A

—_—————
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S. That severa| Wit Petitions pertaining to the present case are

pending before the Hon'ble High Court of Judicature of

Allahabad and, the affected parties, have invoked Section 54

of the 'UP. Urban Planning & Development Act, 1973,

seeking a decision thereon.

6. That due to the pendency of Writ Petitions before the Hon'ble

High Court, the Hon'ble High Court by allowing the WVrit

petitions, has ordered the Jhansi Development Authority to

maintain status-quo in the relevant cases, which were

complied with.

7. That the annexures appended to the affidavit are true copies

of their respective originals.

there from.
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M Gma" Ashish Choudhury <ashishchoudhuryadv@gmail.com>

In the matter of Narendra Kushwaha v. Union of India & Ors_O.A. NO. 918 OF 2022

1 message

Ashish Choudhury <ashishchoudhuryadv@gmail.com> Mon, May 26, 2025 at 1:09 PM
To: bhanwar jadon <bhanwar09jadon@gmail.com>, akashvashishtha.official@gmail.com
Cc: Rohit Sthalekar <sthalekarohit@yahoo.com>

Sir,

Please find attached the copy of the Affidavit of the Vice Chairman, Jhansi Development Authority, in compliance of
Order dated 25.02.2025, in the above-captioned matter, which shall be deemed as electronically served upon your
goodself.

Regards,

Ashish Choudhury

Advocate on Record

Supreme Court of India

8 B Mathura Road, Jangpura B,
Suite 1A, Basement,

New Delhi- 110014

ﬂ Narendra Kushwaha.pdf
2849K
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